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TN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: AT HYDERASAD.

17-4 1990
0.4:t0) 1002 of 1989 DATE, OF DECISION:= = = = = = =
ﬁXﬂKﬂﬁx -

Between:~ _ Lo . .
_____ S_M'I:.B-.ﬁ:NFiSU-Y‘ D Petitigner(s)h
- - = —~ = SHRI P.KRISHNA REDDY _ . - - - - - - Bdyoc ate for the |

‘petitioner(s)

Versus
: " UNION OF INDIA & ANOTHER ‘
————————————————————————— Rgspondent.
.- - _,ﬁR},F_B_PQYEﬁ{,_ - _—_— e = - - Advocate for the
: ' Respondent (s)

CORAM:

THE HON'BLE MR. B.N.JAYASIMHA, VICE-CHAIRMAN.
THE HON'BLE MR. D.SURYA RAO, MEMBER(JUDICIAL).

’

.. 1. Whether Reporters of loéal pépers may be - e
-~ allowed to see the Judgment 7

2; To be referred to the Reporter or not ? o :
3, Whather their Furdshlps wish to see the fair copy of the /o
- Jdudgment ?

_4? Whether it needs to be circulated to
- otﬁer Benches of the Tribunals ¢ - . r\*ﬁu..nu“
5. Remarks of Vics Chairman on  lumns '

1, 2, 4 (1d be submitted to Hon'ble
UlCG Chairman whgre he is not on the

-.Bench) B . - é%ﬂ? ! e

" B.N.J. D.S.R,

H.V.C, H.M.J.1
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCHN
AT : HYDERABAD

0.A,N0,1002 of 1989 Date of Order: 17-4-1950

Between:

Smt.B.Anasuyamma . ‘ Applicant
:and
1.Union of India represented by
the Secretary, Railway Board,
Rail Bhavan, New Delhi.
2.The Chief Personnel Officer,

South Central Railway, Rail
Nilayam, Secunderabad, .o , Respondents

Appearance: -

For the Applicant : Shri P,Krishna Reddy, Advocate.

L

For the Respondents : Shri N.R.Devraj, Standing Counsel
for Railways.

CORAM

THE HONOURABLE SHRI B,.N,JAYASIMHA, VICE-CHAIRMAN,
THE HONOURABLE SHRI D,SURYA RAQO, MEMBER (JUDICIAL).

———

(JUDGEMENT OF THE BENCH DELIVERED BY HON'BLE SHRI B.N,JAYASIMHA,
VICE-CHAIRMAN,)

1. The applicant is a Junior Lecturer working in'the
Railway Junior College, Lallaguda, Secunderabad. She has
filed this application seeking a direction'to the respondents
to consider her case for selection to the post of Junior
Lecturer in Economics for promotion on permanent basis in

the Rai}way Junior College, Lallaguda, without insisting upon

50% marks in M.A. degree,

eo/’oo



Kje

[0
[y ]
-

2. We have heard Shri P.Krishna Reddy, learned Counsel

for the Applicant, and shri N.R.Devraj, learned Standingf

Counsel'for the Department,

3. It is now stated by shri P.Krishna Réddy, learned
Counsel for the Applicant, that the respondents have
regulérised the services of the applicant vide their letter
No.P.594/SE1)Vol.III, dated 2-451990 (foice “rder No.2/1990).

4. In the circumstances, as the applicant has already got

the relief sought in this application, this application is

dismissed as infructuous. No order as to costs.

(Dictated in Open'court)

% J Ja“"l”ﬂ‘Lh*J“L*— R s € o
(B.N.JAYASIMHA) . ( D.SURYA RAO )
VICE~CHAIRMAN " MEMBER (JUDICIAL)

_ Dater 17-4-1990, 5155&§§§§LM“\”\h‘{;;gi“““w

S\DEPUTY REGISTRAR(3J)

NSR

TO: | ~ ' '

1. The Secretary,(Union of India), Railuway Bpard, -
. Rail Bhavan, New Delhi. |

2 Tﬁe Chief Personnel officer, south central railuay, Rail
Nilayam, Secunderabad.

3. qu copy to Mr.P.Krishna Reddy, Advocate, 3-5-899,
Himayatnagar,Hyderabad,

4. Bne copy to Mr,N.R.Devaraj, SC Par Railways.,CAT ,Hyderabad,
5. One spare copy. - : . :
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Admittkd and Interim directions

“issued.,.

Allowed.

Dismissed for default.
Dismissed. an wakwelvo Ty -
Diépose of with direction,
M.A. ordgred.

No -or der Bs to costs.

Sent to Xerox on:

gministrative Tribunal
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